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Revision of Pay Scales of E!Dp~oyees of 
Municipal Corporation of Delhi 

6874. SHRI DALlP SINGH: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether on revision of the pay scales 
of its employees by the Municipal Corpora-
tion of Delhi, under the recommendations 
of the Second Pay Commission, the powers 
of appointment and discipline of its Com-
miSSioner and the General Managers of its 
Undertakings had been reduced making 
them less effective; 

(b) if so, what is the effL'Ct thereof on 
the employees; and 

(c) whether some Assistant Engineers 
having to lU years service in the Municipal 
Corpor ,tion of Delhi are being adversely 
affected by this reduction in power and, if so, 
whether Government propose to give them 
relief by way of potectiog their seniority and 
continuity of service? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT): (a) to (c). Accerding to 
the Municipal Corporation of Delhi, with 
the revision of scales of pay on the adop-
tion of the recommendation of the Second 
Pay Commission by the Municipal Corpora-
tion, consultation with the U.P.S.c. bel.ame 
necessary for appointment to cerlain posts, 
for which such consultation was not 
necessary earlier. In respect of such posts, 
the Central Government became thc App;!llate 
Authority. Certain A'isistant Engineers 
were aPPointed on an ad hoc ba.,is without 
consultation with the U.P.S.C. after the 
revision of the SCB.ks of pay. These 
A'.:isistant Engineers have filed a writ peti-
tion claiming to be treated on par in the 
maHcr of seniority with stich of the A-;sis-
tant Engineers as were appointed bcfore the 
rovision of pay s<.'alcs. The matter is 
subjut.lit.:e. 

Setting up of Central Execui!ve Au~horl1Y 
for filling up Rcscryed \'.u.::mclcs 

6875, 
Will 'he 
State ; 

SHRI R. P. UUJANA MBI 
PRIME MINISTER be pleased to 

(a) whether Government are aware of 
the suggestion for setting up a Central 
executive authority for filling up of reserved 
vacancies made by the Planning Commis~ 
sion Se~inar on Scheduled Castes and 
Scheduled Tribes and supported by the 
Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes; and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL, (SHRI RAM NIWAS MIRDHA): 
(a) Yes, Sir. 

(b) As recruitment to Class I and II 
posts/services is ordinarily made ~hr?ugh the 
Union Public Service Commission, the 
proposed Central executive authority. if 
created could be entrusted only with nominat-

"ing Schedulcd Castes/Scheduled Tribes can-
did.ates for vacancies reservcd for them in 
class III and IV services/posts. At present 
employment exchanges sponsor candid3~es 

against general as well as reserved vacancies 
not ified to them in Class III and I V posts/ 
services and therefore the creation of a 
Central executive aUlhority for filling the 
reserved vacancies would amount to setting 
up of a parallel authority. The responsi-
bility for selection of candidates bOlh for 
rescrved and unreserved vacancies for 
posts/services outside the purview of the 
U P.S.C. is with the appointing authority 
and only such appointing authority would be 
in the best position to judge the suitability 
of the candidates k~eping in view the 
requirements of each category of posts! 
services. Further requirement to various 
class 111 and IV posts is generally mad" on 
a local or regional basis and the reservations 
too have been provided for Scheduled 
Castes/Scheduled Tribes in "such require-
ment depending upon the percentages of 
these communities in a particular Slatel 
U;lion TcrrilOry, The candidates nominalci.l 
by the. local cl1lplo Ylllt!nt cxdJanges (\1'0 
gencLtlly consiJ;;rcJ lor sw;l\ vm:ancics lind 
it would nlll be practicable for a Centml 
authority to 1l\1min,l{\) Scheduled Castes/ 
Scheduled Tribes canJidat0s ag[lin"t reserved 
\"ac.1.ncies n':LTui[JJll:nt l\) which is nude on u 
local or ngiollill hasi". For the pcrinli 
from 1965 h1 Junc, I'no. the cmploYJlv.:nt 
exchanges CQuid 5ccure 2,93,681 plal:CUlcnts 
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for Scheduled Castes candidates while only 
70,535 vacancies reserved for Scheduled 
Castes were notified to them. SimilarlY 
over the same period, the employment 
exchanges could secure placements fOf 
79,439 Scheduled Tribes candidates as against 
26,741 vacancies ["served for Scheduled 
Tribes which were notified to them. Thus 
it could be seen that the employment 
exchanges sponsor Scheduled CastesjSr;;hedul-
ed Tribes candidates not only against 
vacancies reserved for these communities but 
also against general vacancies and the over-
all placements for the candidates of these 
communities secured through emp loyment 
exchanges by far outstrip the notified 
reserved vacancies. Under the procedure 
prescribed for dereservation of vacancies 
reserved for Scheduled Cc'1Stes and Scheduled 
Tribes if suitable candidates of the reserved 
communities are not sponsored by the 
employment exchanges, such vacancies 
would have to be got advertised in the 
newspapers besides being notified to 
Scheduled Castes/S!.:heduled Tdbes A'isocia· 
tions recognised for this purpose. Then 
these Associations can also sponsor Schedul-
ed Castes/S~heduled Tribes candidates for 
recruitment against the reserved vacancies. 

In view of the position stated above, 
the crc:uL:m of a Cenlral Executive authority 
for sponsoring Scheduled Castes/Scheduled 
Tribes candidates against reservcd vacancies 
is not considered to be nccessary. 

Central Press Accredibltion Committee 

6876. SHRI SHEO PUJAN SHASTRI: 
Will the Minister of INFORMATION AND 
BROADCASTiNG be pleased to state: 

(a) whethcr the Central Press ACl.:r~dita· 

tion Committee consists of the Editors and 
Working Journalists posted in Delhi ; and 

(b) whether a non-Editor memher of the 
present ContrUI Pr~ss AccrcdiHltion Commit-
tee is not au duty with the PresS Tru!'t of 
Indilt or any othcr news organisation since 
the bosinning of the )oear 1911 '/ 

THE MINISTER of STAn iN Tim 
MlNtSTl{Y of l,',WORM \TlIJN i\ND 
BROADCASTING (SIIRlMAfl NANDlNI 
SATPATHI): (1&) Ye,. Sir. 

(b) The reference presumably is to Shri 
B. R. Vats, a nominee of the Indian 
Federation of Working Journalists on the 
Central Press Accreditaion Commitee. SlIri 
Vats who is a special representative of the 
P.T.I. is reported to be on leave without pay. 
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